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CIIHAIIISGARH ORDINANCE

Q{o.5 of 2015)

THE CHIIATTISGARH VALI]E ADDED TAX (AMENDMENT)

ORDINANCE. 2OI5

An Ordinance further 10 amend the Chhattisgarh Value Added Tax Act, 2005 (No.2
of 2005).

Promulgated by the Govemor ofChhattisgarh in the Sixty-sixth year of the Republic of
India.

Whereas, the State Legislature is not in session and the Govemor of Chhattisgarh is
satisfied that, the circumstances exist, which render itnecessary for him to take immediate action :

Now therefore, in exercise olthe powers conferred by clause (l) of Aricle 213 ofthe
constitution of lndia, the Govemor of Chhattisgarh is pleased to promulgate the following
Ordinance:-

1. (tt This Ordinance may be called the Chhattisgarh Value Added Tax ( Amendment) short tifle and
Ordinance.2ol5- commencemeot.

(2) lt shall come into force ftom 1srJanuary,20l6.

2. During the period ofoperation ofthis Ordinance, the Chhattisgarh Value Added Tax Act. The chhrttisgarh
2005 (1'1o.2 of2005), (hereinafier referred to as the PrincipalAct), shalt have effect subiect \alue,ldded rar
to the amendment specified in Section 3 ofthis Ordinance. Art. 200s (No' 2 of

l;."0i;T0""'"'

3. (1) In the heading ofcolumn (3) ofPARf III ofschedule{l ofthe PrincipalAct. fbr Amendmeot of
the words, symbols and figure "Rate oftax u/s 8 (percent)", the words, figues Schedule-lI.

and s).mbols "Rate ofTax under Section 8 as a percentage oftaxable tumov€r
and. in respect ofgoods listed against S. No. I and 2 in column (2), a percentage
oftaxable turnover and a specific Rate ofTax,,shall be substituted.

O ln column (3) ofS. No. 1 of pAMJII ofschedule{I ofthe principaiAct, for the
figwe "25", the figues. symbols and words ,,25 (percent) + 1 Rupee per lifie,.
shall be substituted.

(3) In column (3) ofS. No. 2 of PARTJII ofSchedulell ofthe principalAct, for tlre
Iigure "25", the figures, symbols and words "25 (percent) + 2 pupgss per litre,,
shall be substitured.
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